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Coversheet of the notice to be issued to the Respondent (In Appeal against acquittal)

If you are unable to appoint a lawyer for further judicial proceedings to present your
case In the Court (Patna High Court) and under Section 12 of the Legal Services Authority Act, 1987
read with Regulation 19 of the Bihar State Legal Services Authority Regulation, 1998 Meets the
following criteria/qualifications, then contact Patna High Court Legal Services Committee, Patna.
Qualified and experienced lawyers to prepare and file legal documents required for appeals,
applications or higher judicial remedies will be made available free of cost. You can aiso get free
legal advice related to your case from qualified and experienced lawyers of Legal Services
Committee.
Criteria /Eligibility for availing free leqal services
Any citizen of the state of Bihar who fulfills any one of the following
criteria/qualifications-
1. A Member of Schedule Caste or Schedule Tribe; or,
2. A victim of human trafficking or beggar as referred to in Article 23 of the Constitution or a child;
or,
3. A woman or a child; or,
4. A person with disability as defined in Clause-(i) of Sec.2 of the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full participations), Act, 1995; (1 of 1996); or,
5. A person under circumstances of undeserved want such as being a victim of a mass disaster,
ethnic viclence, caste atrocity, flood, drought, earthquake or industrial disaster; or,
6. An Industrial workman; or,
7. That person is in any kind of custody or psychiatric care home,
8. That person is mentally ill.
9. A person having annual income not more than Rs. 1,50,000/-; or,
10. A transgender or a Senior Citizen or a person infected with HIV or suffering from any type of
Cancer or @ worker in the unorganized sector or victim of acid attack,

Patna High Court Legal_Services Committee, Patna
Ph.N0.0612&2504475@2504477

E-mail Id.phclsc@gmail.com

Visit Timing- 10:00 AM to 5:00 PM




